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o, C’pr of order dated 93.8.98 .tn MA NO, 122/98 in
' OA §O, 143/98.
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| ﬁoﬂ.%@a‘c & Anre V/s  Union Of India & Oxae

C:oz:oy m‘: ﬁrder dated 03.8 98.
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Mr,. E’.R. Rawat and Mr, GeLl.Rawet applicants prosent in
DETSON,, B

sleel .

Both the applicents are applicants in Giy [0,146/98,
and they have piayed for uithdrawel of the sume,
! In the C.&, the ~_appli§aﬁts have .éhallmgeti the
trahsfar ur:riers‘ ﬂated 29.5.9é and 04.6.~9€3 and have
prayed for st.ﬁyinq the fz:peration of i;ranafx:,r oriers
ﬁnring the pendency of t.he applicatian. Interia dgay
Order was not gmnted to the applicants, |

Both the applicant.s now pray fsr wichdrawal of,
the @.«m They are permitted €0 withdraw the Oricinal

plicmticn. _ ‘
The MA 15 accepted and Alsposed of accordingly o
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The Q.A. is allowed to ‘be w.lthdrawn. A aog;y of chis
ordex be placed in O.A.N0. 148/98
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